For more information on our products,
log on to www.icicilombard.com

CUSTOMER

SUPPORT Now, ONN€ number for

all your Insurance needs

Call us Now!

Toll free : oo
1800-209-8888

[Accessible even from your mobile phane)

Insure your: Home | Health | Travel | Motor

E-mail us at customersupport@icicilombard.com

1icicr€Lombard

Motor Insurance

www.icicilombard.com

|CEC) Lambard Genardl Insurance Cormpany Limsed,
Zanith House, Keahavrao Khadya Marg. Opp. Asce Courss, Mahalasmi, Misrmbai - 400 034,

Registerad Office
1CHE Lombard Genaral Inswance Cormpany Limited,
ICICI Bank Towers, Bandoa Kuris Comgiles, Murmibai - 400 051

For cosmplate dotails on coverage, axclusions, ferms B canditions, pleasa resd the palicy documant camefully befare con
IEIE Lomibard Geswral Insurance Comgany Limited, Ingurance & iho ssibject matter of the selciation. IRDA Reg Ne, 116 Mator 01

DEOAZZEL

chuding o sale.

Motor Extended
Warranty Policy Wording

1cicr€Lombard

Motor Insurance -




| POLICY WORDING |

| DEFINITIONS

Forthe purposes of this Policy, the followng words shall have the meanings as set forth below:

Accident

Means & sudden, unexpected, unforeseen end undesireble physical event, caused by external visdent and visible means
beyond the control of the Insawed. Asset Means a physical object, manufactured by a Manufacturer and sold by
Manufacturer or Dealer, performing function or functions, as per Manufacturers’/ Desders’ specification and for the purposa
of this Policy shall includa the following:

A) Motorized two-whealars
b Private cars

Company
Means ICICI Lombard General Insurance Company Limited .

Dealer
Means the distributor/disinbuting agency which sells the Insured Asset. This term shall include any intermediany whose
principal business is purchase or sale of geods for considieration of commission,

Deductible/Excess
Means the amount of expenses 1o be bome by the Insured before the compensation under the Policy shall become payable
and shall not be resmbursed by the Company.

Fails/Failed/Failure
Means the inability of any parts of the Insured Asset covered under the Palicy 1o satisfactorly pedform its intended function
but excludes braakdown or reduction in operating performance due to wear and tear of the part, consistent with its age and

perfarmance.

Fair Market Value

Means, with respact to an Insured Assat, the price (not  reduced by the vahes of any trade-in, allowances ar set-offs) that
wiould result rom an arm’s-length retall sales transaction, free and clear of mortgages, ens, securnty interests and aother
encumbrances, between an informed and walling seller under no compulsion to sell and an informed and willing purchaser
[other than @ user in possession or a used equipment dealer) under no compulsion to purchase, wha is purchasing the
Insured Asset forhis own usage [not for resale) with the intent of utilizing the Insured Asset in accordance with it's mtended
usage, and such price will be determined as follows:

A} Asonthe date preceding the date of ocourrence of Insured Event

Bl Byaqualified appraizer

C} Onthe basis that Insured Asset complies with all terms set foerth in Manufacturers’ guide

D} Without deduction of any costs, fees, commissions, charges or expenses incurred or expecied to be incumed with
respect to repossession, storage, remarkating, redefivery or de-installation, if applicable, or removal from sy kocation
of cumrent use, of such insured Asset and

E}  Without regard to guantity, location or country of registration of such Insurad Asset.

Insured
Mans the indnndual whose name is specifically appearing as such in Part | of the Schedule to this Policy.

Insured Asset
Means any Asset, which is the subject matter of insurance under this Palicy and which is specifically
appearing as such in Part | af the Schedule to this Policy

Insured Event
Means any event spacifically mentioned as covered under this Policy

Manufacturer
Means the producer (makes or assembles or processes or packages or labels or advertises or issues
instructions for use/maintenance of the device) of the Insured Asset

Period of Insurance

Period of Insurance denoles the period within which if the Insured Event occurs, the Company will be
liable to pay a claim, subject to the terms and conditions of the Policy. This pariod commences from
Period of Insurance start date and hour and terminates at the Period of Insurance end date and hour as
gpecified In Par | of tha Schedule 1o thes Policy. For the purposs of this Policy, Period of Insurance shall
mean a period commeancing post the completion of the Manufacturer's warranty or any other warranty as
specified In clausa 5 of Part | of the Schadule to this Policy, for the spacific Insured Assel, subject to Time
Excess as applicable Or, shall mean the period commencing from date of purchase of the Insured Asset
where the Insured Asset is sold without the Manufaclurer's warranty or any other warranty, subject to
Time Excess as applicable,

Policy

Means the Policy booklet, the Schedule, any extension and applicable endorsements under the Palicy.
The Policy contalns details of the extent of cover available to the Insurad, the exclugions undar the cover
and the terms and conditions of the issue af the Policy

Policy Period
Means the perod commencing from Policy start date and howr and terminating on the Policy end date and
hour a5 specified in Part | of the Schadule to this Policy.

Schedule
Means this schedule and parts thereof, and any other annexure(s) appended, attached and / or forming
partof this Palicy.

Sum Insured

Means and denotes tha maximum amount of cover avallable as stated in Pan | of the Schedula

Time Excess
Means the period of imea that has o elapse post the commencement of Pariod of Insurance, after which
the coverage under the Policy will become effective in respect of the Insured Asset.

| BENEFIT UNDER THE POLICY

Insured event:

Far the purposas of this Section and the detesmination of the Company®s habality under it, Insured Event in refatson to the
Insurad Asset, shall mean Tailure of & part or parts, as coverad under the Policy of the Insured Asset, due to mechanical,
electronic or electrical breakdown, cccurmng during the Period of Insurance, under normal operating condition of the
Insured Asset. A machaenical, electronic or electrical breakdown should result in inability arincapacity of the Insured Asset
to perform as per Manufacturer's/Deabar's specifications under normal operatmg circumstances. Any breakdown ansing
out of or gradual decline in output or performancs due to age or usage of the Insured Asset shall not be construed as lnsured
Event under this Policy




| BENEFITS PAYABLE UNDER THE POLICY

i
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The Company heraby agrees, subject to the terms, conditions and exclusions applicable to this Podicy, to indemnily
the Inswred for the Covered Costs (as per clause 3.6 in Part | of the Schedule) incurred to repair or replace the Insured
Assat, Where such repair or replacemant is deemed to be necessary by the Company, upon the occumence of the
Insurad Event within the Parod of Insurance. The Deductitde amount as indicated in the Part | of the Schedule shall
be barne by the Insured in respect of each claim or sanes of claims ansing out of ane Insured Event.

The Company may, at its option, repair or replace the parts necessary to restore the Insured Asset to normal
wiarking condition, In the event of the replacement of such pasts, the Company resenves the right to replace with
parts of similar make, ar manufacture, or build or quality,

MNotwithstanding poant 3.2, as mentioned above, the Company reserves the nght 1o reimburse the Insured for
reasonable costs incurred, which are necessary ta restore the Insured Asset to normal eperating condition, Payment
of such amounts will be deemed to be total discharge of the Company's obdigations in respect of the specific Insured
Event.

The Company's maximum lisbility arising out of any claim and in aggregate of &l claims in respect of an Insured
Asset under this Policy during the Pesed of Insurance shall not exceed the Surm Insured or the Fair Market Vaiue of
the Insured Asset on the date immediately preceding the Insured Event, whichever is lesser.

Determination of Fair Market Value in respect of the Insured Asset shall be undertaken only by an suthosized
raprasantative of the Company. The determmnation of Fair Markel Valee and the decision of the Comgany in that
regard will be final and binding cn the Insured.

| EXCLUSIONS APPLICABLE

The Company shall not be liable under this Policy for

4.1
4.2
4.2

4212

4.2.3

4.2.4

4.2.5

Any Deductible or clasm arising within Time Excess as specified in Part | of the Schedule
Break down due to
Any willlul act, neghect or negligence

Failure of the Insured to observe usage guidelines stipulated by the Manufacturer includng any non adherence of
servicing/mantenance guidelines recommended in the owner's manual and’or serice booklet or service or
maintenance conducted by any centre not suthonzed by the Company

Mormal wear and tear of the parts, determined by the comelation between the observed state of parts, extent of
usane of insured Asset, and the expected normal working lite of the specific part i the comtext of the usage of the
Insurad Assat

Faulty instafations or connectons or fitting the Insured asset with an LPG/CNG unit other than a unit supplied, fitted
of endorsed by the Manefacturer

Frast, weater, freazing liguids, rust, corrasion, shedge or il or othar Toress of waste matler

4.2.6
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428

4.3
4.3
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433

434

435

416

437

438

439

4.4

4.5

4.6
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4.8

4.9

Overloading, strain, overrunning, freezing, excessive pressure, overheating or shori-cinguiting
Poorworkmanship or faulty parts

Usage of Insured Asset in compefitions, motor sporis, pace-making, speed testing or relisbility tnals,
transportation of goods or for hire a5 taxi (commercial use} or is being driven by any person not holding a licence to
drive the Insure Assel

The cost of
Parts wihera the manufacturer provides a long term parts guarantes

Parts which are either subject 1o recall by Manufacturer or can be considered as having Manufacturer design
defects

General maintenance, adjustmenis, resatting of controls, tumng, cleaning and the ke

Accessanes and consumable tems, This includes but is not limited te batterias, light bulbs, filters, brush, belts,
frads, terminal connections, plugsand thelke

Repairs to any parts which are not listed an the schedule

Repairs 10 damage caused by scratching of denting of from the direct application of a toal, to interar of axterior
paintwork of Casmg

Labour changes where no fault is found with the coverad product
Replacing the coverad product because replacemeant parts are no konger avaitabla

Rectifying eny blockages and dameges caused by any foreign body

Any damage caused due to an Accldent. The Company shall not be liable for any breakdown consequent to
an Accident

Any claim where the damage 1o @ covered component was ceused by 8 non-covered component, or cleims of
ingignificant defect that do nat affect vehicle perfarmance (inchuding without limitation) sound, wheation o fluid
SEEpage.

Ay Insured Asset, anwhich enging number or chassis number is deleted, defaced or ahtered.

Any maintenance, adjsstmants, upgrade, modification and/or re-programming required to any part covered.

Ay Fadure dua to unauthorized repairs, improper handling (incleding storage, dismantling, fitting, repair, afteration,
maodification), insccurate diagnosis or repair, use of spurious parts, parts of incorrect specification or parts of faulty

manufacture or alterations or modifications {including fitment of any performance accessary] to the Insured Asset
not permitted by tha Manufacturer ar Dealer

Faiure of the product to perform as designed, which is not directly attributable 1o Insured Event




410 Damage caused by fire, theft, lightning, fAood, ingress of moisture or other risk which could be coverad by normal
motor INSUrance.

4.11  Damage attributable to any road traffic Accidents.

412  Loss due to, vermin, animal or msect damage, bird droppings, effect of ight, sun or any atmospheric conditions,
dust ede.

4.13  Feiwre of the non-operational components such as, but not limited to decorative finishing, door liners, handles. and
hinges etc.

4,14 Allkinds of diagnostic costs , unbess accepted as a part of an authorized claim

415 Compensation for less of use or any consequentzal loss whatsoever,

4,16  Any damage caused to any article or property; or loss due to death or disability caused to any life, due to the
mechanical, electronic or electrical breakdown of any part covered under this policy.

417 Any claim which s fraudulent

418 Any repairs/ lpss an account of mechanical, electronic or electrical fadure existing before the commencemant of
Period of Insurance, Faslure, for which the cause was ewdent during the validity of the Manifacturers’ warranty,
irespective of when the Failure actually occurrad.

4,19 Any repairs required as a resuli of continued operation of the Insured Asset once a defect or fault has occwmed
{inchuding loss of lubricants and coolant]

4.20 Tampering of odometer would render the cover null and void g inktin

4,21 Lossdueto the direct or indirect effects of an explosion, heat emission, imadiaton resulting from the transmutation
of atomic nuchel of redioactivity as well s damages due to the effects of radiation inveked by the artificsal
acceleration of particles. Pressure waves coused by aircraft or other danal devices traveling at sonec or supersomc
speeds

4,22  Any less directly or indirectly caused by or contribated to by or arising from ionising radistion or contamination by
radimactivity from any nuclear fuel or from any nuclear waste or from the combustion of nuclear fuel. For the
purpase o this exception, combustion shall include any salf-sustaining process of nuclear fission.

4.23  Lossdwectly or mdiectly caused by or contributed to by or arising fram nuclaar weapen matenials

4,24  Loss directly or indirectly occasioned by, happening through or in consequence of war, invasion, act of foreign
enenvy, hostilities (whether was be declared or not), civil war, rebellion, revolution, insumection or malitary or
usurped power

Exclusions specific to Insured Asset

As per Annexure Number

| SPECIAL CONDITIONS

5.2

TRANSFER OF OWNERSHIP

This Palicy will continue to be in effect in casa of fransfer of the Insured Asset by the Insured, for the balance Policy
Penod and Sum Insured. However such transfer mast be mtimated to the Company withan 30 days, inwiting. This
transfer shall be made by the Company anly upon the receipt of a specific request from the Insured along with the
consent of the transferes m writing under recorded dedivery to the Company, with the details of the transter of the
Insured Asset, the date of transler of the Insured Asset, and the number and date of the Policy and the Campany
shall issue fresh certificate of insurance as ewdence of change of ownership of the Polcy. On such mtimation, the
Policy is deemed to have been transfesred in favour of the person to whom the asset ownership is transferred with
effect from the date of transfer

The Company shall not be liable for any claims ansing during the Policy Period which is covered under the terms and
conditions of any warranty listed undar Clause 5-Detadls of eoasting warraity as specified in Part | of the Sehedile
to the Pakcy orwhich may be subsisting on the Insuered Asset dunng the Pelicy Pariod, irespective of whather it is
stated on the Scheduls of this Palicy. The Company shall not be liable for any deductible, franchise, or co-payment
niorwill it be lable for any elaim not payable under such warranty.

| CLAIMS SETTLEMENT PROCESS

In the event of a claim arising out of an Insured Event cavered under this Policy, the Insured shall transport the
Inisured Assat to any locabon, authonzad by the Campaiy, for its mspection and repair af the sarliest. The avest
shall be intimated, i writing, to the Company within fifteen {15 days of its eccurrence. The Insured, then shal
arrange for the lollowing at the direction of the Company-

a)Tendes 1o the Company all regsonable information, essistance and proods in connection with any claim hereunder
including but not restricted to service booklets, owner's menual etc.

b Submet duly signed completed claim form

c)Copy of Motor Extendad Wamranty Insurance Palicy.

d)Qriginal documents, indicating the purchase/ invoice price of the Insured Asset or the documents of transfer of
ownership in casa the Asset is a second hand purchase, mcluding but not imited o the registration certificate for
theinsured Asset,

2)Mo objection certificate (NOC) from finance company, if ypothecated.

fjCopy of all the maintenance/service imaices/ records of the Asset, prior to the insured Event.

glAl documentary evidence pertaining to transfer of ewnership of the Insured Asset.

hi#&ny other document a3 maybe appropriately applicable aganst the wasranty claim remstenaed.

Any representative fsurveyor of the Company shall be allowed to axamine the Insured Asset when and as often as
the same may reasonably be required on behall of the Company.

Suwch evidence as the Company may from time to time require shall be furnished to the Company within a periad of

thirty days from the date of request of the information by the Insurad. The failure o produce proper sarvice records
ar comply with requirements by the Insured may Iead to the repudiation of a claim under this Policy,




I STANDARD TERMS AND CONDITIONS
Incontestability and duty of disclosure

The Policy shall be null and void and no benefit shall be payable in the event of unitrue or incomect staternents,
misrepreseniation, misdescription or on non-disclesure in avy matensl particular in the proposal form, personal
statement, declaration and connected documents, or any material infermation having been withhedd, or a claim
baing fraudulent or any fraudulent means or devices being used by the Insured or any ang acting on his behalf 1o
abstain any benedit under this Policy.

Reasonable Care

Tha Insured shall take all reasonable steps (o safeguard the interasts of the Company agamst any loss ar damage
that may give rise to the claim,

Observance of terms and conditions

The due ebservance and fulfillment of the terms, conditions and endarsement of thes Pelicy in so far as they relate to
anything to be done or complied with by the Insured, shall be a condition precedent to any liability of the Company
to meake any payment under this Pohcy.

Material change

The Insured shall immediately natity the Company by lax and in wniteng of any material change in the sk and causa
at his mwn expensa such additional precautions to be taken as circumstances may require to ensure safe operation
of the Insured items or trade or business practices thareby containing the circumstances that may give rise ta the
Claim and the Company may, adjpest the scope of cover and /or premium, if necessary, accordingly.

Records to be maintained

The nsured shall keep an accurate recond contamang all relevant particulars and shall allew the Company to inspect
such records, The Insured shall within one manth after the expiry of Policy Period furnish such mformation as the
Company may regure.

Mo constructive Notice

Any of the circumstances in relation to these condibions caming to the knowledge of any official of the Company
shall not be the notice to or be held 1o bind or prejudicially aifect the Company notwithstanding subsequent
acceplance of any premium,

Notice of charge etc.

The Company shall not be bound to notice or be affected by any notice of any trust, charge, ben, assignment or
othar dealing with or rolating to thas Policy but the recespt of the Insured ar his legal personal represemative shall in
il cases boan effectual discharge 1o the Company,

Overriding effect of Part Il of the Schedule

The terms and conditions containad hesein and in Part [ of the Schedule shall be deemad to form part of the Policy
and shall be read as o they are specifically incorporated herein; however in casa of any inconsistency of any terms
and conditions with the scope of cover contained in Pari Il of the Schedule, then the term{s) and conditionis)
contained herain shall be read mutatis mutandis with the scope of cover/terms and conditions contained in Part [
of the Schedula and shall be deamed to be medified accordingly or superseded in case of inconsistancy being
irreconcilable.

Duties of the Insured on occurrence of loss
On the occurrence of any loss, within the scope of cover under the Policy the Insured shall:

1. Forthwnth fileysubmit 2 claim foom in accordance with ‘Claim Procedore’ Clause as provided im Part 1l of the
Schadule

£ ABow the surveyor or any agent of the Company to inspect the Insured Asset or any other material items, as
per ‘the Fight to Inspect’ Clawse as providad in this Part

3, Assistand not hinder or pravent tha Company or sny of its agents in pursuance of their duties under Rights of
the Comgany an Happening of Loss or Damage’ Clause as provided inthis Part.

4, Mot abandon the Insured Asset, nor take any steps to rectify/remedy the damage before the same has been
approvad by tha Campany or any of its agants or tha surveyor.

It the Insurad does not comply with the provisions of this Clause or other oblegations cast upon the Insured under
this Policy, in terms of the other clauses refered to herein or in terms of the other clauses in any of the Policy
documents, all henefits under the Policy shall be forfeited, at the option of the Company.

Rightto inspect

I reguired by the Company, an agentrepresentative of the Company including 4 boss 45565500 OF @ Surveyor
appantad in that behalf shall in case of any loss or any circumstances that have given rise (o the claim to the
Insured be permitbed at all reasonable times to examsne into the circumstances of such loss. The Insured shall on
being required so to do by the Company produce all books of accounts, recaipts, documents relatng to o
containing entres relating (o the loss or such circumstance in his possessson and fumesh copies of or extracts from
such of them as may be reguired by the Company so far as they ralate to suech claims orwill in any way assist the
Company to ascertaan in the correctness thereof or the Babiity of the Companmy undar the Poficy.

Indemnity

The Company may at its option, i apphcable reinsiate, replace or repair the Insured Asset damaged or any part
theseol mstead of paying the amount of loss or damage or may join with-any other insures in doing s0. The Company
shall not be bound 10 reinstate exactly or complately but onfy a8 circumstances parmit and in reasonably sufficient
manner. In no case shall the Company be bound te expend more in reinstatement than it would have cost to
reinstate such property &s it was at the time of the occurrence of such loss or damage and in any event not more
than the Sum insured thereon,

I in any case the Company shall ba unabde to remstate or repair the Ingured Asset hereby, becawse of soy law or
other regulations m force affectmg Insured Asset or otherwiss, the Company shall, in every such case, onfy be
liable to pay such sum s would be requisite under the Policy.




Subrogation

In the event of payment undar this Policy, the Company shall be subrogated to 2l the Insured's nghts or recovery
thereaf against any person or organisation, and the Insured shall execute and deliver instruments and papers
necessary to secure such rghts.

The Insured and any claimant under this Policy shall at the expense of the Company do and concur in doing and
permit to be done, all such acts and things &s may be necessary or required by the Company, before or after
Ingured's indemmalication, in enforcing or endorsing any rights or remedies, or of obtaining refef or indemnity, to
wehach the Cormpany shall be or would become sntitled or subrogated.

Contribution

If at the time of the happening of vy loss or damege covered by this Policy, there shall be existing any other
insurance af any nature whatsoever covering the same, whather effected by the Insured or not, then the Company
shall not be liabde to pay or contribate more then its rateable propertion of any loss or damage.

Fraudulent claims

If amy claim s in any respect fraudulent, or if any false statemant, or deciaration is made or used in support thereof,
ar i any freudulent means or devices are used by the Insured or anyone acting on his behalf to abtain amy benefit
under this Polcy, or if 8 elaim is made and rejected and no court scton or suit i commenced within twelve months
after such rejection or, in case of arbitration taking place as provided therein, within twebve [12) celendar months
after the arbitrator or arbitrators have made their award, all benefits undes this Pelicy shall be forfeited.

Cancellation/termination

The Company may at any tme, cancel this Policy, by giving 15 days notice in writing by Registered
post/Acknowiedgemant Dus post fo the insured at his [2s1 knowen address in which case the Company shall be
liable o repay on demand a rateable propartion of the premium for the unexpired term lrar the date of the
cancellation.

The Insured may atso give 15 days notice n writing, to the Comgany, for the cancellation of this Policy, in which
case the Company shall from the date of recespt of notice cancel the Polcy and retain the premium for the period
this Policy has been in force as per the refund grid applicable, provided there is no claim admitted under the Policy
during the Policy Peniod.

Muotor Extended Warranty Insurance refund grid Hate of Premium retamed
Within Manufacturer's warrarty: | 5% |
After Manufaciurer's warranty: ]

. i
| Panod of Insurance
| Ona¥r | TwoYr | Thes'r

Within three months | 5% 50% 40%

Batweean three to six months 1% 50% 40%

S to twelve manths [100% | 70% B0%
Twelve to eightaen months [ | sox [ esx

Eightaen to twenty four months | | B5%

Twenty Four to Thirty six months 4§ ook |

Subject to a minimwem reention of Rs. 200

Cause of Action/ Currency for payments

Mo claims shall be payvable under this Palicy unless the cause of acton anises in India, unless stherwise specifically
provided in Part il of the Schadule to this Policy. All claims shall ba payable m India in Indian Rupaes anly.

Policy Disputes

It has been agroed between the parties that any dispute concerning the mterpretation of the terms, conditions,
limitations and/ar exclusions contamed herain is understood and agreed to be adjudicated o mterpreted in
accordance with Indian Laws snd only cornpetent ldan courts shall have the xclusie junsdiction 1a try sll or any
miatters ansing hereundar. The matter shall be determined or adjudicated in accondance with tha law and practice
af such Court.

Arbitration clause

If any dispute or difference shall arise as to the quantum to be paid under this Policy (liability being otherwise
admittad) such difference shall independantly of all other questions be referred ta the decisson of a sabe srbitrater 1o
be appointad in writing by the parties to the dispute/difference, or if they cannot agree upan a singhe arbstrator
within 30 days of any party invoking arbitration, the same shall be referred to a panel of three arbitrators,
comprising of twa arbitrators, ane to be appointed by each of the parties to the dispute/difference and the third
arbetrator to be appointed by such two arbitrators. Arbitration shall be conducted undar and in accordance with the
provisians of tha Arbitrateon and Concaliation Act, 1996,

It i clearly agreed and enderstood that no dilference or dispute shall be relerable to arbitration, as hereinbelore
provided, it the Company has disputed or not accapted liability under or in respect of this Palicy.

Itis heraby expressly stipulated and deciared that it shall be a condition precedent to any nght of action ar suit upon
this Podicy that the award by such arbitrator’ arbitrators of the amount of the loss or damage shall be first obtained,

Renewal notice

The Company shall not be bound to accapt any renewal premsum nor give notice that such is due. Every renewal
pramsum [which shall be paid and acceptad in respect of this Policy) shall be 5o paid and accepted upon the distenct
understanding that no efteration has taken place in the facts contained in the proposal or declaration herein before
menteoned and that nathing is known to the Insured that may result to enhance tha risk of the Company under the
gueraniee hereby given. No renawal receipt shall be valid unless it is on the printed form of the Company and
signed by an authorized official of the Company.

MNotices

Any notice, direction of instruction given under thes Policy shall be in writing and defivered by hand, post, or
facsimileto

In casa of tha Insured, a1 the address specified in Part 1 of the Scheduls,

In case of the Comgany:

ICICI Lombard General Insurance Company Limited

Zanith Housze, Keshavrao Khadye Marg, Mahalsxml, Mumba - 400 034,

Notice and instructions will be deemed served 7 days after posting or immediately upon receipt in the case of hand delivery,
facsmmile or e-mail.




Customer Service

If a1 any time the Insured requires any clarification or assistance, the Insured may contact the offices of the
Comparry at the sddress specified, durmg normal business hours,

Grievances

In case the Insured is agarieved in any way, the sured may contact the Company at the specihed address, during
normal businass hours.

It the situation 5o arises that, no reply is received from the Company with in ene month or the Insured is not satished
with the reply of the company, Insured may, subject to vested jurisdiction, approach Insurance Ombudsman far the
resdressal of his/ her grievance,

The details of Insurance Ombudsman i avadable at IRDA website: www.irdsindia, org, from the website of Genaral
Insurance Council: wew.generalinsurancecouncil.org.in or from the office of the Company.

| Annexure Private Cars

Specifically incorporated and farming a part of Policy Mumber:
Parts covered

Engine

All imemal components incleding cylinder head and head gasket, ol pump and dive, crankshalt and redated
beaning and seals, fiywheel and ring gear, timing gears, befts and chains, camshaft and related bearing and seals,
cam followeer, valves {axcluding burnt and pitted valves) vehe gear, pistons, connectmg rod, gudgeon pim, mbst and
axhaust mandolds, internal od seals, barelinar, wibacharger, mter cooled units where factory fitted.

Gearbox

Manual pearbss:

All internal components, mcludmg gears, shafts, synchromesh hubs & rings, sebectors, bearings, transfer gears.
{Subject to vehicle serviced as per manufactures schedule at authorized service station

Automatic gearbox:

All internal components, incleding shafts, gears, brake bands, all pump, beanngs B bushes, valve, drive plate,
transfer gears.

Differential
All mtemal drive unit components, including crown wheal B pinson, differential units, gears, beanings, constant

valocity joints.{thosewith boot damages are not covered)
{Subject to vehicle serviced as per manufactures schadule at suthorized sarvice station)

Transmission and Transfer case

Intemal gears, shafts, synchromesh rings and hub, bushes, selector farks, drive chans, gear lever and bushas,
{Failure dus toworn or burn out clutches and bands ana not coverad.) All intemal parts of a transfer casa.

Cooling Systam

Rediatos, water pump, thermostat, engine oil coeder (failure due to external damage or corrosion is not covered)

Steering System

Rack and pinion, steenng box, colummn, shalft besnngs, couphngs, power steening pumg, pressure pipes and
rOServoir,

Propeller Shaft
Shaft, unversal joamts, centre baarings

Power Supply & electrical system
Starter motor & solenosd switch, alternator, rectifier, distributor, regulator, igmtion coil, cooling fan mator, power
window motars, combination switch, igniticn switch, relay, thermostat switch, speedometer, pil pressure switch,
temparature gauge, fusl gauge, homs.

Final drive & front wheel drive

Crown wheel and pinion, differential gears, hub and hub beaning, drive shaft & couplings, constant velocity joints &
drive flangs.

Fuel System

Fuel injection pumnp, injectors, chock umit, ECU, Gold start valve, pressure damper,auxiliany walve, overrun cut ofi
valve, decsleration valve, tank sender unit., glow plug, fastidle control device,

Air conditioning
Condenser, evaparator resenior, thermostat switch, motor heater core and AC switch and AC Comprassor,
Casings

Should failure of any of the components covered result m damage to the casings, then they will also be covered and
will constitute part of the rmaxsmum claim liability.

Exhaust and Intake System

EGA valve, EGR Actuation system, Air infake throttle, air temperature sensor, air mass flow meter, oil separator and
PVC valva,

Evaporative Mission Control

Canister purge valve, fusl tank cap and reliaf valve




| Engine Management System

Crank angle sensor, vehicle speed sensor, Water temperatune sensor, Seme parts pertaining (o emission wasranty
is incorporated in the mechanical breakdown cover,

Parts not coverad

T

Brake systam

Chutch system

Filter, wiper blades, geskets, belts, pipes, bulbs, fuses, brushes, hoses, seals and rubber parts
Tyres /tube, battery, audio system, catalytic converter and silencer

Exhaust pipe, te rod ends and steering ball jomts.

Radiator, Muffler and differential backlash

Suspension arms , shock absorbers and drive shafts

Mistributor caps and keads,

Special exclusions applicable to Private cars

1.

10.

11.
12

13.

Wheels, mms, bodywork, lights (including mtemal lights), frames, decorative items, mimors, COvers,
fenders, battery

Ignétion plugs, cartridge for o filters, od filers, air filter, wiper (compdete assembly incleding motor], air
conditioning circuit fillers.,

Any routing maintenance sarvice including cleaning, polishmg minar adpestment, engine  tuning, carban
cleaning, wheel alignmant, whesl truing and 1yre rotation

Complete seats, upholstenes, asmrests, dashboard, ash trays, doors {including handles), windows, locks
{including centralized lacking system), hand brake, GPS/navigation systems

Any falure due to poor, incorect, incomplate peniodic maintenance as per the manufacturer owner's
manual, faalure to observe servicing schedubes within the stipulated mileage and or time restrictions ;
imsifficient care; use of spurious parts

Insignificant defacts, which do not affect the functions of the Insured Assat such as sound, vibrations and oil
seapage,

All consumables inchuding all kinds of lubricating ods, fuels, greases, shock absorber oits, fluids etc,

Presence of foreign matter in fuel or cooling system. Use of grade of oil fuel, lubrcant, hydraulic fluid or any
additives not recommendad by the manuTacturer of the Insured Asset

Thie cleaning of any component, ineluding the remaval of amy carbon and sledge and use of consumables
except wherg it is @ direct cause of the mechanical fadure and/or unless authorized by the claims control
centre having ragard to the rapair beang perfarmed

Body paini, glass interiorfexteror trim, exhaust systems, normal wear and tear, catalytc converiers,
suspension bushings/joints, wheel bearings/senvice items and other components subject to routing
maintenance or periodic regair or replacement.

Failure due to ydrostatic leck caused by rains/flood

Fathure caused by usage of vehicle in competibions, mator sports, pace-making, speed testing or reliability
trials, transportation of goods or for hire as taxi (commercial use) or is baing driven by any person not holding
abcence fo drive the Vehiche.

Faifure atinbutable to unauthonzed or inadequate alterations, repairs, modifications undertaken, negligance,
continuing to drive despite ol prassure, temperatura indicators indicating adversa condition

P.D.1/Service by Selling Dealer

Date: Milzage/ Kilameters:
Invoice Ne.: Your Next Service Due:
Signatura:

Dealer Stamp

2. SECOND SERVICE

Mileage/ Kilometers:

‘four Mext Service Due:

3. THIRD SERVICE
Date:

Invice Na.:

Signature;

Mileage  Kilometers:

Your Next Service Due:

Dealar Stamp

4. FOURTH SERVICE

Data:

Invoiace Ma.;

Sigatura:

Mileage / Kilometers:

‘four Next Senvice Due;

Dealer Stamp




5. FIFTH SERVICE

Drata:

Mileage / Kilameters:

Invoice Mo.:

Signatura:

Your Next Service Due;

Dealer Stamp

Milzage, Kilometers:

Your Next Senice Due:

7. SEVENTH SERVICE

Data:

Mileage/ Kilameters:

Irvice Ma.:

Signature:

Your Next Service Dus:

Dealar Stamp

8. EIGHT SERVICE

Diata:

Invoice MNo.:

Shgnature:

Mileage,/ Kilometers:

Your Next Serice Due;

rStamp




